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N.A.Naragimha Raju .o Applicant.

vs | |
|
1. The Unilen ef Inéia, rep. by -
its General Mansger, &C Rly,
Seagunderabad. ;
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2. The Divl., Rly. Manager, '
SC Rly, Vijayvawada.

3. The 3r.Divl, Signal and
Telecemmunicatiens Engilneer,
Censtructlen Wimg, SC Rly, | .
Vijayvawada. i . Resnenuvents,

l
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Ceursel fer the zpplicant Mr.N.Rama Mehgras Rase I

Ceungel faf the respendents

/

Mr.V.Bhimanna, A44d1,.CCSC,
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THE HON'BEE SHRI R.RANGARAJAN r MEMBER {ADMN.)

THE HON'BLE SHRI B.S.JAI FARAMESHWAR : MEMBER {(JUDL.) 1
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ORAL CRDER (PER HON'*RLE SHRI R.RANGARAJAM : MEMBER (ADMN.))

Hearéd Mr.Siva fer Mr,.M,Rama Mehan Rae, learned
coursel fer the apglicant ané Mr.V.Bhimanrna, learned ceunsel

far th= reswendents,
wevike .
2. The apmwlicant in thisAOA aubmite that he _ie weritng

a2 ELR Khalasi/Steremate right frem 10«7=72 till he retiree $¢ww

;ﬁfservice an 31-5-95. Ha was glven a2 pensien er the basis

of the bhasic pay ef f.997/-. But he claims pensien fer the
paried frem 10-7-72 te 2@-4—77aﬁuring thekperisd he submits
tr3t he waa 3 tempsrary status casusl labeur irn the apen linpM.
3. This OA is files fer cemsideratisn of the length
ef gervice renééred by him frem|10-7-72 te 11-4-77 3lse fer
fixing hie rensien and pensienary perefits sccerdingly.

%, A reply has heen file% in this O0A. In the reply
it is stat=d that the apelicant was net a temparary status
camual labeur eriaer te 20-4-77 ir epen line erganisatien.

He was empleyed in censtructien|serganizatien and that reried

will net ceunt fer ceunting ef his service fer the szke of

pensien ané pensienary benefits: It ie stated in page-3 ef

the regléi%%c qualifying servicé ef the applicant was ceunted
Frem the dete 1.e., 20-4-77 wh*n he wae werking ag temmperary
status khalaei ip the epen line te reqular cbserptien en 12-6-T7f

v Frem 12-6-77 te his date of | retirement i.e., 31-5-95.(pn

thgt basigz the pensienary bepefits were calculated ané hence

T

the ap®licant has get me Case.
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. feor the.gﬁgétm asked feor in this CA te R~2 enclesing necessar)

2

3~

5. Ne rejeinéer has heen filed in this OA. The

applicant hae net breught eut any service details in regare
L,
te his werking ae a temperary étatusnin the ewen line richt

fram 10-7-72 te 20-4-77. Thes# details are very essential.
Hence, ne éirectien can be given in thie CA urless these

detalls sre preduced with preper recerés. As ne rejeinder
has alse been filed the rtatement ef the rasmendsnts ceuld net|

4lze he deubted ae it is taken frem the efficial r=cerés.

6. Upder the facts and circumstances ef the case the ||
l ‘

fellewing directien iz givenm:

The applicant should submlt @ d-tail :enres-ntatioh

Vi , ‘ o
records te pragi his case. f such a rasresentatien is recei#ed
within s peried ef 2 menthe frem the dzte of receipt ef a copt

of this aeréer the same shoulq te dispesed of within a nerioc

-

ef 2 menthe frem the date ef receipt ef thaqL If required th
zpplicant may be given a perssnnl hegring alse ip this

cernectien.

7. With the abeve directien the 0A is diswesed eof.

(R. RANGARAJAN)

Ne cests.

MEMBER (ADMN.)
Dated : The 6th gégugr 1999, @Hﬂvf'gf:
+ Tpictstes in the Open Ceurt) ‘51'}};]-
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THE HON'BLE MR.R. RANCARAJA“ -
MEZMB =R (A)
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THE WON'BLZ MR.B.S. JRI PAHAWtSUAnf
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